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" CHAPTERII
AMENDMENT OF THE MERCHANT SHIPPING Acr 1958

‘Amendment of - 2.1n the Merchant Shipping Act, 1958 (hereinafter referred to asthe prmcrpal Act) in
long title. the long title, for the word “registration”, the words “registration, certification, safety and
securlty” shall be substituted. '

Amendment of 3. In sectlon 3 of the prmclpal Act, after clause (44) the following clause shall be
section 3. inserted, namely:—

(44A) “securlty” means marltlme security and mcludes any measure to protect
ports or ships or any person or thing relatmg directly or indirectly to marltrme
navigation,—

(f) against terrorism, sabotage stowaways illegal mlgrants asylum seekers
piracy, armed robbery, seizure or pllferage and -

(n) agalnst any other hostile act or mﬂuence whrch threatens the securlty
in the marltlme transport sector, =

: employed by the owners or operators or persons in charge of the vessels Or manage-
ment of port facilities, offshore mstallatlons and other marine organlsatrons or

establlshments, .
' Amendment of

- section 31. inserted, namely:— ‘ .
B “(aa) the. shlp identification number ,
- Insertion gfnew - Aﬁer sectlon 99 of the prmc1pal Act, the followmg section shall be lnserted '
-+ section 99A. ) ’

namely —

Prohibition of

engagement of k the seafarer is in p0ssesswn of seafarer’s ldentlty document
sgafarer without . .
.,Sgaf‘:_'e"s (2) The seafarer s 1dent|ty document under sub-section () shall be 1ssued in
Id ::u:zm " such form and manner and on payment of such fees as may be prescrlbed
o Explanatlon —For the purposes of this section, “seafarer means any person g
who is employed or engaged or works in any capacrty on board a sea gomg shrp
,_ordlnarlly engaged in marmme navrgatlon other than a. ship of war k
glsmion ofnew 6, After Part IXA of the prmcrpal Act the f0110w1ng Part shall be mserted namely —_
Part IXB. - , t
N ' ‘PART IXB
‘SECURITY OF SHIPS AND PORT FAClLlTlES
. Application.

344.[ ) Subject to sub-sectlon (2) thls Part shall apply to—

(a) the followmg types of ShlpS engaged on mternatlonal voyages
namely:— : ‘

(1) passenger shlps 1ncludlng high speed passenger craﬁ

T (n) cargo shlps including hlgh speed craft of five hundred gross
tonnage and above; : o :

(iif) mobile- offshore drllllng units:.

, Provrded that the Central Govemment may extend the applrcatron of this
Part'to those shrps whlch are exclusrvely engaged on coastal voyages

s ®) the port facrlmes servmg ShlpS referred to in clause (a)

Provided that the Central Govemment may, after taking. decrsron onthe. . ..
er this Part, extend

' basis of port facility security assessment havi g carried 0
the appllcatlon of thlS Part to those port fac lities thCh although used prunanly

4. In section- 31 of the prlncrpal Act after clause (a) the followmg clause shall be

‘99A ¢ ) No person shall engage or carry to sea any seafarer in any Shlp, un less N

" 44 0f 1958.
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by shrps not enoaoed on international .voyages; are occasronally requrred to
serve ships arriving or departmg on international voyages. ’

(2) This Part shall not-apply to war ships, naval auxiliaries, or other ships owned
or operated by the Central Govemment and used only for non- commercral servrce by .
‘ that Government » o s ’ S

-344K. In this Part, unless the context otherwrse requlres —= i . _ Definitions.

(a) “company means the owner of the ship who or any orgamsatlon which
* has assumedthe responsibility of operation of the ship from the owner of such
“ship.and who or which has agreed to take over all the duties and responsrbrlltles :
rmposed by the’ lntematronal Safety Management Code '

(b) “declaratlon of securlty means an agreement between shrps or a ship’
and a port facility specifying therein the security measures to be complred with;

_ (c) “deslgnated authority” means such authorlty as the Central Govemment ,
! ,may, by notification i in the Ofﬁcla] Gazette specrfy '

- (d) “International Ship and Port Facrhty Securrty Code” means the code 3
for the securrty of ships and port facilities provrded in'the Safety Conventlon

“(e) “port facl]lty” means any locatlon or area lncludlng anchorages or
waiting' berths or approaches from seaward and determined by the Central
' »»Govemment or the designated authority, as the case may be, where. mterface
_between ships or a ship and a port takes place;

() “recognised securrty organrsatron means.: any organlsatron company,
firm or body of individuals having expertlse in matters relatlng to security and
.knowledge of ship, and port operations, which-or who' are authorised by the.
Central Government by notification _ in the Official Gazette, to carry out
“assessment or verification or approval or certtﬁcatton requlred by thlS Part ot
by the lntematronal Ship andPort. Faclfity Code el : '

‘ other area connected therewrtb e »
’ AR O . . Ll

’ » (h) words and expressrons used in thrs Pait, but not‘deﬁned in thls Part

, shall have the respectlve meamngs as a?ssloned to them rnitlre Safety Conventron =

-344L. (] ) The Central Govemment or the desrgnated»authorlty, as the case may - Ship o
be, shall provide every Indian ship of one hundred gross tonnage and above and every  identification
_ Indian cargo ship of three hundred gross tonnage and above, a ship identification number. - - ’
" number, which conforms to the relevant scheme fonnulated by the International
Maritime Organisation,

(2) All the certificates issued under thlS Act and all certlﬁed coples thereof shall
bear the ship. identifi catlon number

.344M. ( 1) The Central Government or the deslgnated authority, as, the case may " Security
be, shall set security levels takmg into consideration humat element such as shore’  measures.
" leave and provide information thereof to all the Indian ships, as may be prescrrbed V
’ (2) The Central Government or the deslgnated authority, as the case may be,
shall set security levels and provide information thereof to port facilities within ]ndla
~-and to every ship prior to entermg an Indlan port or while in a port w1thm India, as .
may be prescribed: S ,
Provided that the Central Govemment may authorlse any recognrsed securlty
organisation to carry out any of the securlty measures under this sectron on behalf of
it, wrth such condmons as may be prescrrbed ‘

L
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- 344N. The Central Govemment shall can'y out port facillty ssessment in the
manner as may be prescnbed ' RS :

344 0. Every company, Shlp or port faclllty shall comply with

of Ships and Port: Faclhty

- 344p. 'Every port facnhty in lnd|a shall comply with the requlrement of this Part :
or the rules ‘made thereunder. e

344Q The Central Govemment ‘or the deslgnated authorlty or the authonsed -
" person, as the case may be, shall issue every Indian ship to which this Part applies, an
International Ship Security Certificate or an Interim_ International Shlp Secuyrity

leﬁcate, as the case may be m the foml and manner as may be prescrlbed

344R Every Indlan shlp shall be prov lded wuth such Shlp Securlty Alert $ystom

- as may be prescnbed

344S Every. sh|p to whlch th|s Part applles shaII be subject to: such control
measures as may be prescrlbed ,

- 344T. (I ) The Central Govemment may, havmg regard to the provisrons of the

N Safety Conventlon ‘nake rules to carry. out the purposes of this Pan

; {2) In pamcular and without. prejudlce to the generahty of the provrslons of
- sub-section (7), such rules may prowde—\- S : e : :

(a) for altemauve or equwalent securlty Ievels
® fee to be Iewed for any serwce rendered j
()] any other matter whlch by:this Part i isto be ‘or may be, prescrlbed !

CHAPTER lll

AMENDMENT OF THE lNDIAN Ponrs Acr 1908

7 Aﬁer sectlon 68C. of the lndlan Pons Act, 1908 the followmg sectlon shaII be "
inserted, namely A co - V s

; ‘68D.A port facrllty in lndla shall comply w1th all the requirements contalned |n
Chapter IXB of the Merchant' ‘Shipping Act, 1958 or the rules made thereunder so far
_asthey are not mcons|stent W|th the. provtsrons of this Act. - : '

A' °
Explanatton —For the purposes of thls sectlon the expresslon “port factllty”

shalI have the 'same: meanmg as ass1gned to itin Part IXB of the Merchant Shlppmg '

‘Act, 1958 i

relevant '

44 of 1958,

44 of 1958.




